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by. In view of the above mentioned
dangers inherent in the use of such
pesticides, the Government of India
should send circulars to the farming
communitees warning them not to use
the chemical pesticides without proper
precaution and care. It may be re-
called that the former USA President
had banned tne export of chemical
pesticides by the various trading com-
panies of USA which were harmful
and poisonous. He had cautioned the
farmers all over the world against the
use of those pesticides. In view of
this, I request that the Government of
India should take every precautionary
measure for not wusing such harmful
and poisonous chemical pesticides.

Even water kept in the clean tins
and plastic packets earlier used for
containing pesticides has been found
to be contaminated. Since most of
the farmers are illiterate the Govern-
ment shoulg immediately impose res-
trictions on u:e of such poisonous
chemical pesticides. I demand that
the Government should set up a re-
search laboratory in each State and
these chemical pesticides should be
examined thoroughly in the laboratory
before sending to the fields.

{iii) NEED TO ACCORD TRADE UNION
RIGETS TO THE WORKERS WORKING IN
THE INDUSTRIAL BELT OF MIRza®UR, U.P,

SHR1 NARAYAN CHOUBEY (Mid-
napore): In the industrial belt of
Mirzapur in Uttar Pradesh in places
like Renukut, Benusagar, Saktinagar,
big factories like Hindalco exis¢ and
also big power plantg are being cons-
tructed, and big coal mineg are func-
tioning. These power projectg De-
long to the public sector and belong
to the Central Government as well as
the State Government. The coal
mines are owned by the Central Gov-
ernment. In this areg there is abso-
lutely no right for the workers to
function and arganise their trade
unions. In the entire belt Section 144
ig enforced for more than 16 months
at a stretch. The union specially
cannot hold any public meeting or
demonstration since permission is
rarely granted to them. Restrictions
on meetingg and demonstrations - are
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projects in collusion with the local
administration. Even ordinary gate-
meetings are not allowed to be held
at the gates of Hindalco and Renusagayr
Power Projects. The loca] administra-
tion ig controlled by the management
and in factories ang projectg at thei.
behest the police openly terrorise the
workers and very often beat them and
start false cases against them. The
Central] Government ghould imme-
diately enquire irtp the whole matter
and gee that rule of law prevails there
and industrial workers are not treated.
as bonded labourers and glaveg aa

they are also employeeg of the public

sector belonging to the Central Gov-
ernment.

(iv) Need to provide coal and lig-
nite to brick kiln manufacturers of
Gujarat,
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(v) NEED FOR FINANCIAL ASSISTANCE TO
RAJASTHAN TO MEET FAMINE CONDITIONS

SHR] SATISII AGARWAL (Jai-
pur): Rajasthan continues 1o be in the
g1ip of the worst famine that L.
every visited the State, While this
stituation pre'vailing in the State con-
tinues to be grim, the availability of
the fundg with relief department s
rather depressing. The Government
of Indiag had sanctioned Rs. 7.74 crores
for the financial year 1980-81., Most of
this money has already been expend-
ed for meeting the liabilities of the
famine work undertaken by the Stat:
Government for the previous year and
virtually no funds were available to
meet the exiguncies of the current
famine. During the first week ¢of
November, 1980 an allocation of Rs. 3
croreg wWa, made by the State Gov-
ernment but this too has bcen fully
utilised for mesling the expenditu.e
on test-relief work, paymeny of wages
for the previoug famine work. making
arrangements for transporting drinkirg
water and fodder to the remote arcas.
The net result today jg that the Stae
Governmecnt's coffer js totally empty
and the gituation continueg to be grim
and a sustained reliel operation is the
neeq of the hour. Most of the test
relief work starteq in the districts
are nearing completion and this must
be followed up by regular relief works.
Nearly 62,926 labourers are engaged
1n relief work in 431 test relief centres
and all these persons will be thrawn
out of employment unlesg Central
asgistance ig forthcoming 10 meet their
wage bills, The Central Study Teams
visited the State from 27th to 30th
November, 1930. Susequently, the
team sought some information which
wag submitted immediately. In a
memorandum suhmitted to the Gov-
ernment of India on 15-11-1980, the
State Government had asked for an
assistance of Rs. 174 crores for various
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relief measureg but til] today no in-
formation about the Central allocation
of funds to the State Government has
been furnished,

The State Government have in anti-
cipation of the Central assistance,
sanctioned a sum of Rs. 16 croreg for
the current year, go that no worker 1s
retrenched and no relief work is stop-
ped. The State Government have also
taken g decision that all the rclef
workg there were continuing on 31st
of Mareh, 1981 should continue and
where the work hag been completed,
the labour force working there should
be transferred to other places, The
Centre would have to realise that the
aforesaid commitments of the Govern-
ment, which are 1us, and necessary to
meet g difficult situation cannot conti-
nue unless immediate Central assis-
tance is rushegd to the State Govern-
ment, It ig indeed strange that al-
though the Minister of Agriculture hag
assured this House that he would give
all possible assistance to the State of
Rajasthan to meet the difficult gitua-
tion, the Central assistance is yet to
reach the State Government, although
all the necessary information and
break-up of the ulilisation of the
money sought from the Centre has
already been furnished as 1ate as
December, 1980. Centre has already
taken three months to consider this
issue and any furthey delay to give
assistance 10 the Slate will hamper ail
developmental activities and plan pro-
gramme, because ihe State will have
to give top priorily to meet the famine
condiliong in the State gnd diveri all
funds earmarkeq for developmental
activities for thigs purpose, I hooe
and trust that the Central Government
would realise the gravity of the situa-
tion and act expeditiously.

MR, CHAIRMAN: We shall now take
up the half-hour discussion.

SHRy SATISH AGARWAL: 1 hope
the Finance Bill wsill be only movad
for consideration today.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): ¥You
know more than anybody else that

the Finance Bil] bas got to be moved
on the day it ig set down, because it



